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EXAMINATION — 2018
PAPLER NO. - 2 (Language)
Maximum Marks: 50 Time: 1 Hour

Note:

(i)  All questions are compulsory.

(i) Marks alloted to each question are indicated against the same.

(iii) Question numbers 1, 2 & 3 can only be answered in English and
question number 4 can only be answered in Hindi.

(iv) Candidates are required to clearly mention the question number,
which is being answered. '

(v) Candidates are directed that they should not write his/her name,
roll number or any such identification/mark anywhere in the Answer
Booklet, except the cover page, which tend to disclose their identity. If at
any stage, it is found that any candidate has violated this direction,
his/her candidature shall be liable to be rejected.

Q. 1: Write an essay in about 400 words (in English) on anyone of
the following topics: (15 Marks)
(i)  Corporate Social Responsibility.

(i) War in All Circumstances is an Evil which should be shunned

at All Costs.

Q. 2: Write a précis in English of the following write-up. You should
reduce its word count to one third without omitting important points.
[Total words 171, Précis to have 57 to 62 words maximum.] (15 Marks)
One of our most difficult problems is what we call discipline and it
is really very complex. You see, society feels that it must control or
discipline the citizen, shape his mind according to certain religious,

social, moral and economic patterns.
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Now, is discipline necessary at all? Please listen carefully. Don’t
immediately say YES or NO. Most of us feel, especially while we are
young, that there should be no discipline, that we should be allowed to
do whatever we like and we think that is freedom. But merely to say that
we should be free and so on has very little meaning without
understanding the whole problem of discipline.

The keen athlete is disciplining himself the whole time, isn’t he?
His joy in playing games and the very necessity to keep fit makes him go
to bed early, refrain from smoking, eat the right food and generally
observe the rules of good health. His discipline and punctuality is not an

imposition but a natural outcome of his enjoyment of athletics.

Q. 3: Translate the following Hindi passage into English. (10 Marks)

fagm = =rnedrer 7 rfier® W @l ARl @ gl S eiR i
aal @ YAAE BT b drq ge Feed Moo fE ogaf gdae wwer
uRReIfeor=T w1 ur & renRa 8, fhe 1 e 3 srdiaril & fawg U
fra T g aRRft @1 wifdd fdar @ oir fi- w<g & = aRRerferi
BT siEel] @1 biear ardiamedt & smuvr o wifad evd) 24| g9 Ay w
ggad & qre, b ordiemell wkdlg < Wfear @ arT 302 3R 394 & SRIA
S U BT YRR © 3R &8 & UeT W ylkmen & fagm arfdgaar @
YA @ 418 3R g9 [4vg v @ Wy W {ddaT e 3R wiHel & @l uw

Al faem & & qre, faarer =gy g 59 Feey ) ugar fa ordreredt @
BRI aregiges FEgamel o iR qd faeRa wa gl @1 d gad dF
qif f3re] &1 e wve el yRaR BT sear dIRG @l 20l | ey 549
sy qv ugar e b ordiemrll &1 @Rl Bl it g F ymer o fad
UhIT gRT, Ae ST 1 1, HING LT o iR UaHHE aterd gy & SarRa |
=T 59 ey uw A1 ggEr o & siiere w @ At @ wrgel ufteiies
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W Py dgBRer YRR w8 € 3R e wwar fqerad Arrel § 9 U g,
SRR SiftibTH qUe AR © | IR 39 ey WA ugEn o & gfds
AR € Wfear @ grT 302 & A AUy & ford, 98 Y T Sfdhad
TUE Y 7 el ol gaferd el o1 ardy < Aftdr @ arT 394 @
i TSI Sruwy & ford g qfUsd &R @l PIg snawiddr T8l 2|
AR, [a=mRvT =marerd = spdierRil o 3o dd e+ 9 dear SiF @ Rl
qug faar or| s o 9l gry ofda 8, fa=meur =i 3 <ve @l sifAgfte
& ford <€ yldam WRar @) «rT 366 @ RN Fea <AMTI BT AW (Hfdw

fasam 2|

Q. 4: Translate the following English passage into Hindi. (10 Marks)
It is true that the Government in the matter of grant or refusal to
grant sanction exercises statutory power and that would not mean that
power once exercised cannot be exercised again or at a subsequent stage
in the absence of express power of review in no circumstance
whatsoever. The power of review, however, is not unbridled or
unrestricted. It is sound principle to follow that once the statutory power
under Section 19 of the 1988 Act or Section 197 of the Code of Criminal
Procedure, 1973 has been exercised by the Government or the
competent authority, as the case may be, it is not permissible for the
sanctioning authority to review or reconsider the matter on the same
materials again. It is so because unrestricted power of review may not
bring finality to such exercise and on change of the Government or
change of the person authorised to exercise power of sanction, the
matter concerning sanction, may be reopened by such authority for the
reasons best known to it and a different order may be passed. The

opinion on the same materials, thus, may keep on changing and there
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may not be any end to such statutory exercise. In Supreme Court’s
opinion, a change of opinion per se on the same materials cannot be a
ground for reviewing or reconsidering the earlier order refusing to grant
sanction. However, in a case where fresh materials have been collected
by the investigating agency subsequent to the earlier order and placed
before the sanctioning authority and on that basis, the matter is
reconsidered by the sanctioning authority and in the light of the fresh
materials an opinion is formed that sanction to prosecute the public
servant may be granted, there may not be any impediment to adopt such

course.
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